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SHRI S. M. BANERJEE (Kanpur) :
Sir, the Business Advisory Committee
agreed almost unanimously that the last
day for discussion on the Demands for
Grants should be 25th April. At that time
the Business Advisory Committee never
anticipated the fall of U. P. Government
and other things. This is not obligatory
or mandatory. 'We can sit for one or two
days more discussing the Demands for
Grants. Which is the rule that prevents
us from doing so ?

MR. SPEAKER : Whenever rule may
be there, we are having the guillotine today
at 7.00 P. M. and we will be discussing
Social Welfare from 4.00 to 7.00 P.M.
Today being the last day for discussion on
the Demands let us keep up the time
schedule.

AN HON. MEMBER : Industrial
Development and Company Affairs is an
important Ministry.

MR. SPEAKER : However important
it may be I am not going to change it now.
We may now adjourn for lunch and meet
again at 2.00,

N

13.03 hrs.

The Lok Sabha adjourmed for Lunch till
Fourreen of the Clock.

The Lok Sabha re-assembled after Lunch at
five minutes past Fourteen of the Clock.

[Mr. Depaty-Speaker in the Chair]

*DEMANDS FOR GRANTS,
1968-69 —contd.

Ministry of Indastrial Development
apd Company Affairs

MR. DEPUTY SPEAKER : The House
will now take up discussion and voting on
Demands Nos. 53 to 56 and 119 relating to
the Ministry of Industrial Development
and Company Affairs.

Hon. Members present in the House
who are desirous of moving their cut mo-
tions may send slips to the Table within
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15 minutes indicating the serial numbers
of the cut motions they would like tomove.

Demand No. 53 —Ministry of Industrial
Development and Company Affairs.

MR. DEPUTY-SPEAKER :
moved :

. “That a sum not exceeding
Rs. 66,03,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 3ist day of March 1969, in res-
pect -of “Ministry of Industrial Develop-
ment and Company Affairs’.”

Motion

Demand No. 54— Industries.

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding
Rs, 3,66,20,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Industries’.”

Motion

Demand No. 55 -Salt.

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding

Rs. 50,09,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Salt*.”’

Demand No 56 —Other Revenune Expenditure
of the Ministry of Industrial Development
and Company A fairs.

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding
Rs. 94,85,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Other Revenue Expenditure of
the Mibnistry of Industrial Development
and Company Affairs.”

Maotion
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Demand No. 119—Capital Qutlay of the
Ministry of Industrial Development and

Company Affairs.

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding

Rs. 8,61,57,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March 1969, in res-
pect of ‘Capital Outlay of the Ministry
of Industrial Development and Com-
pany Affairs’.”

The discussion on these Demands will
be concluded exactly at 4 O'Clock. I will
put them to vote exactly at 4 O’Clock.
How much time will the Minister require ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT  AND COMPANY

AFFAIRS (SHRI F. A. AHMED) : It de-
pends, half an hour or so.
MR. DEPUTY-SPEAKER : All right.

1 will not be able to call more tian one or
two Members from the Congress side.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
You finish it exactly at 4 O'Clock.

MR. DEPUTY-SPEAKER : [ will put
it to vote exactly at 4 O'Clock. On the
Opposition side also, 1 would request them
to stick to the time allotted to them.
Shri N. K. Somani. You have got only
10 miputes. Some Members have got only

2 minutes each. 1 canaot help it. You
will have to stick to that. Shri N. K.
Somani.

SHRI N. K. SOMANI (Nagaur) : M.

Deputy-Speaker, Sir, it is a great pity that
an important Ministry like Industrial
Development has been so badly devalued
that is hardly gets two hours because, 1
think, we needed much greater time for
considering this Ministry and the Minister
who presides over nearly half of India’s
pational production and its activities and,
1 hope, something would be done about
it.

Qur country is at a critical threshold
of industrial development today and what
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policies and postures we adopt today, the
Government of India puts forward, witl
have a lot to say about our future, whether
we shall remain in stagnation, in recession,
whether we will continue to be set with
unemployment, with low per capita income,
with low production and poor exports or
whether we shall transform ourselves into
a virile take-off which will depend a great
deal upon the policies this Ministry has
to adopt.

1 would like to say, at this stage, that
there is something seriously wrong with our
decision making processes in this country.
When we discuss a country’s ecomomic
programme and when we know that is be-
set with high cost economy and low per
capita income which is as a result of the
drift and ideological consideration, and
gruesome taxasion levels and a bogey of
sizes and monopolies, then we should be
concerned about the performance of this
Ministry.

A few months ago, we witnessed the
spectacle of this Government being pres-
surised into a 10-point economic pro-
gramme nearly under coercion and at the
point of gun which, to my mind, is not a
sound basis for taking rational decisions on
matters which, I think, are extremely com-
plex and which call for a great deal of
consideration on all sides. [ commented
a little while ago that we are beset with a
bogey of economic sizes vs. monopolies.
Some people are under the mistaken im-
pression and, as far as my Party is con-
cerned, we are definitely against price
manipulations, we are definitely against
monopolies but we should not forget some-
thing at this stage that if we have to com-
pete with the world, if we have to com-
pete with the developing countries, we
will have to look after what technology of
cconomic sizes, what insttuments of pro-
duction, what sorts of taxation levels, are
operating in this country and if we have
to cootioue to compete with them and
export world markets and also to serve
our home consumer in a rightful manner,
we will have to be concerned about what
is oot ooly taking place in India but what
is taking place elsewhere.

Therefore, whenever any important
policy decision is made, it should not be
made under coercion, it should not be
made under threat, it should not be made
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[Shri N. K. Somani]

under pressure of time. Now we will have
to adopt a computor technology, as far as
our decisions are concerned. We very
well know what parameters, what constrains
of limitations, what pricing infra-structure
limitations are there in this country.
Therefore, when we talk about the opera-
tion of any industry, we must assimilate
ull these decision with a compuler and
whatever rational, scientific and develop-
irg answers that we gat from the computer,
we should be ablc to follow them. Com-
menting on this bogey of size, one must
not forget that Tatas manage, they do net
owB—theré is a great difforence between
owning assets and managing assets—asscts
of only Rs. 464 crores, Birlas Rs. 447 crores
and the third company. Martin Burn &
Co., Rs. 154 crores. They manage these
assets which, by world standards, by inter-
national stamdards, are nowhere, compared
to the world giants. But I am not cea-
cerned with size ; there have to be econo-
mic sizes and there has to be modern
technology in this country.

The second poimt that [ would like to
raise is that this Ministry has to actas
catalytic agents and the presiding master
of a tramsformation from am industrially
orthodox and conservative sociely where
the family deity has been presiding'over the
company affairs for such a long time and
where the bureaucrats have been presiding
over industrial management for such a
long time, to usher into a modern society
where professional managers must come
into being, so that the imdustrial affairs,
company expansion and all such decisions
are left to the professional managers to be
taken in the interest of the country,

1 am very sorry to say that we have
not—the Covernment as well as the House
—-taken any due concern or any lessons
from the recession. I understand that
therc have been tremendous difficulties as
far as the recession is concerned both in
terms of about Rs. 1,200 crores worth of
production loss as well as the adverse
effect on over 200,000 workers, but we have
not taken amy long term study about the
recession, nor have we adopted any helpful
policies wheré preductivity ‘and - progress
are possible.

1 would like to comment briefly on
what happened last year, what we ah cafl,
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the demon of ‘gherao’. It is very con-
venient for employers as well as this
Goverament tv condema ghesao, but mone
of us has studied th: human psychology
or the sociological aspect of gherao. I am
very sorry to say that a number of employ-
ers were responsible for creating these
conditions... This Mmistry, the Eabour
Ministry and the Home Ministry should
have studied the behaviour aspeéct of it
and should have taken lessons from this.
There is a meaningful research study on
the subject of mature industrial relations
and industrial conflicts by the Indian Fnsti-
tute of M meat, Cal , and | would
urge that the Minister should tgke lessons
from this.

The third point is about optimem co-
ordipation. Ours is a country where there
are abundant resources bat there s very
poor coordination between ome Ministry
and another. So far, the Ministry has
only been concerned with creating capa-
cities on paper. We just this morning
read about the very sorry state of sffairs
in the Heavy Pngineering Corporation,
Ranchi, where it is said that after 1970-71,
this huge Corporation is not going to have
any orders and it may have to be shut
down. Therefore, while we plan any pro-
ject, whether in the public sector or in the
privale sector, we have to see that it fune-
tions to the optimum size, to the optimum
capacity, at the minimum cost to the
country, because our econemy is in such
a state that we cannot afford to have amy
experimentation. Therefore, if there is a
problem about the Railways, if there is u
problem about marketing, if there is a
problem about plamming or finance, I expect
that this being a nodal Ministry, the pri-
mary Ministry in charge of industrial
development, the Mimister will forcefully
take up the issucs with his colleagues on
the left and right and sec that industrial
problems are solved.

In this respect, Sir, as far as controls
are concerned. [ would ltke to quote the
Congress President, Shri MNijaHngappa.
who the oiber day in Bombay, while
addressing the All India Masufacturers”
Organisation, said that corruptien and
controls are win sisters and he also said
that @}l such controls which are thwarting,
which ar» hinderipg the progress of the
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industry, should be removed. [In that back-
giound 1 do mot know why the paper
industry is still being allowed (o suffer
comtinuously and there is mo imaginative,
there is no respense coming from the
Ministry at all.

1 would like to ask the Minister . is
there a single indastry or commodity which
is being forced te sei ioday its products
at just about 109}, above the 1947-48 prices?
1 hope the Minister realises that it takes
5 to 6 years and costs Rs, [2-15 crores en
capital for a hundred tonne a day economic
paper plant to see the light of the day. I
would like this hon. House to reatise that
if next year or the year after, there is a
shortage of paper in this country amd if
black-marketing then takes piace, it will
be as a result of the policies of this
Government and the hon. Minister will be
directly responmsible for the shortage.

1 pive you amother instance where
optimum considerations do not weigh pro-
perly which is the instance of the small
car project. | do not know what the neces-
sity is. Have we got enough foreign
exchange to play with these ideas 7 [ am
told that the Government is going fo sel
up a new plant for manufacture of small
car in the public sector. It is going to
cost Rs. 32-3% crores in foreign exchange
and even thea we will be beset with the up-
certainty whether the small car will see the
light of the day. As against that, there are 3
or 4 automobile manufacturers and a study
has revealed. that if only Rs. 5-6 crores of
foreign exchange are provided to them,
sot only the production of cars im this
ceuntry will go up but the unutilised capa-
city and the uneconomic production that
is going on im the country in the ongi-
neering industries will end. Thercfore, in
matters like this where we are playing with
thie scarce resources on the omé hand of
fareiga exchange and whea we ars comai-
dering the unutiiised capacity of our cor-
porations on the other side, there bas to
be a rational decizion and the Govesnment
"of India should not stand on prestige and
say that there has to be a small car pro-
“ject s the public sestor.

About the lack of co-ordisation when
} mentioned a listle while ago, I do not
know whether his colleagwe in the
Commerce Ministry corisuited him Becanse
under the lavems impert policy, belts, outs
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and screws, steel balls, malleable castings,
wire repes— items like these—for which
there is am adeguate capacity in this
country and for which the engincering
workshops are lying ldle, are being alewed
to be imported.

Lastly, as far as indigenous technology
is concerned, verv little work has been
done by our chuin of National Laboratories
and it is high time that we pay more
attention and put mrore resources at the
disposal of these laboratories amd more
meaningful projects should be designed so
that we get owrselves rid of the foreign
imporied technelogy amd give encourage-
ment to our own people.

ot g R (g feeht) : -
sqe wgiad, 4z faua waasq qgeEgd &)
FUNT AW FT FAL-ATEAT FT HTA R
@ X "igw are-frar &t srEsgear
&t 1 Y gy ww gww Ry & wfer &
gt ¢ @ o fex feft o fam
frerre & farmrz g wufed | Surenw
wra, fm R My ad ¥ ow
dar ¥ # dare 7 § wiife @ T
¥ fred ok a9 ¥ #Y¢ Yar w1 7 ey
¢ forerdy f wifirsg & qorat St faz
A T | T ow A A gm
ar Ry owad gy em femd? K
¥z A g e ag weme qof o &
aee @1 2 | e ot v 2g Y
STef-rrwT ®1 [T F | TR WYX IENT
Y F47T gEd & 7 9 #) qge W ax
orErd & | ATOE RN 8 R @A 66 F
ST & vewaw ¥ ot wgE T e
&7 e &% A &) 5 g Fenat
= gz Afed faasr fifed fagd oF
g1 Y awl ¥ qer A qf § A FfiveT,
giearme, wifvaw gl amr e
gt # A= #7 T §, I w2 W
¢ W 99 RIEA F1 Fh A U AFAF
fort oY T WONTET T FOS AT AR TEX
g ) fen, i ag g0 e @ -
=R
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WF AN gAIMTEa WS W
uF AT # 7% ¥ e a5 S #rd
Ao mrer frard A9 &Y & 0 fredr A
# gz fom waew @ € 99% @ wieer
¥ w19 & | F1E faww A€ 2 1 75 aen-
wq o wrgE, faeifa w feende
% fr @ & o wfasr ¥ fag #1% #1d-
w9 FE & | areT ¥ sl & =R
a wr g w frar g @ S &
ag faam o s ara g3 # frem
FW FAT WA & | AEEr FHeE ar
aeEr FAfA A M ITMT R R Y ¥
#3 fagrer argm, srafrs  fawm 3
frar IrEmr EF A A oF oft W= A
w A foid ¥ @ oA @ o & wfesdt
Wigua # g Famea § F a0 ard
fraeft sraifies Atfe & aRaw waee
# w&1d § 1 3 ffefeaa oifedt ot &
1990 Hg N aTIWHFaw 38
B dEieA gET AT I Y FW AT q@v
faar & 7 SU® 3T F1 g 1962 ¥ %k
g 1965 ¥ wigw @ mar fF S@ SEw
Hrfa ¥ gw T Y wfawar 48 w1 @
T Y 98 "W & AT fF a W A v
RIqT AT H WG A gF 99 @ F
w9AT 3T W ¥ AqE HATH G ALY FY
Twd |

T & @ wfwra: Ao S
2% § 1 uF A ag Fr ¥w A srEmsand
® qu fiear o | wat A 9y g
wu 34 ¥ 99 #7 I 97 F F afewes
FoAT W1 2w ) wfaewy w1 afosr ww
g wREmmAfa T R @
W@ IO Afg ¥ ag g g v www
¥y % T AW O AT q7T T & awar
@ TNET F® @ sWew
2w ad e g W I
w99 ¥ a g g ¥ ww, AR o
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awm drd W fadenr ger oy e
AN FETE | QY TEIT A deEerd
wifaids $eet wei & oot a7 woqwe
mifgee f2t & afe gw & arat ¥
Ha% @ § | 3T 7 wfawen ¥ fg o
are TR Iqem o Ffw & wfaal w
uFA T eI & w1 gA @
e | AT ATl W W AaeA @ E
fagelt Aot ¥ gl 71 frer 7 =R
FTHT o &= g @, wEr€ ad ¥ ) -
ferwre G gur 2, Ao g o @
T §99 TwAtaw war B gd § @ H
o= feaqr @) w3 oA faaA
wd-qaeqT U9 gh & 9g 3@ Alfd F
FHEET £ | TR ALY ¥IW F O
anfexat ¥ a1 AR T 7z wEr & B @
% ag {efgger oifasdt #1 78 awsn
o FY o -sygeqr A8 AN AfFT 5T
FT AW aF 5 a1 & # eww w1
®1 §a 7Y g€ | U qEE@ W A By
¢ fr forer el &Y aoig A wat gl
3w 3 qar gd § 9w g fFam @y | o g
e ar & & afew 999X wam @
FAF fae e A, S99 F fou @raw
g} 99 & fa FiemEr 78 | ¥R 9w any
T & T & g demEn oW, 0w
T § wr afFT ¥ ag sz g s
wa a% ag Afq 987 a3+ I w9 3w
¥ ara §Y gefiga Faavilz e § wmge
ww afcad™ 7€ foaqr oo 9q aw A
# st frmra &) 7Y &Y ariem afw .
Wt g sE @ agoft Feradt w
abm ) wwiae Iw ¥ awd s R
IE@ § W 3@ A wd svEear w) g
WH JIEEE | JWE fqe 9w aw
il #F afeea @ Q@A fgr ¥
Aifeat 7gY aort widt qw o 5w F w0
R TE &7 WX 48 AeATea 99 w1
¥ fasrgw waww a7 @
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Sarwmr gfe o W wrod
wAYe d31T T4 W] IW & AT 99 A
gufas s faar 7 @ W@ ¥ uwifuwie
HHTT FTT Ft @AY A= gy 8 faat
fe stede & WM wrEAT &1 g waT
war 1R fiRR oeteer & fog st & faar |
I & A= are  fear A T @
wag A o <@g & aon
ot ¥ g fF 77 w97 I9 A9G AT HT
W gEEE WK @i ¥ saAfeE w71
$AAMH FT | 48 FUT IAH qAT BT ALY
¥ | 7z 2w &1 A Feelt avg mre @
1 Tfge | FA AR aga T Aw@

¥ WEGH gAT & | IWIAT § I a7 A{A
w1 fade s g 1

MR. DEPUTY-SPEAKER :
Rajaram.

&t WA (FFaT) - IITEAE qE)-
qa, g ave w1 79 e Trfge

" MR. DEPUTY-SPEAKER :
ed these Demands at 2.8 p.m. I have to
give 40 minutes to the hon. Minister. So,
for the Congress side, I have only 12 minu-
tes left. 1 can call only two Members
from the Congress side.

sft HtErTg - w8 Qo g a6y
agY faar a1

MR. DEPUTY-SPEAKER : 1 am help-
less. He may talk to his Whip. 1 shall
call three Members from the Opposition
and then one Member from the Congress,
and again three Members from the Opposi-
tion and then one from the Congress and
then the hon. Minister will be called.

Now, Shri

We start-

SHRI RAJARAM (Salem): The re-
port of the Ministry of Industrial Develop-
ment and Company Affairs begins with the
following sentence :

“The Department of Industrial Deve-
lopment is responsible for the active
promotion of industrialisation of the
country by encouraging the orderly
development of large and small-scale
industries both in the private and the
public sectors,” )
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T want to ask the hon. Minister whe-
ther this Ministry has been promoting
orderly development all over the country.
Some parts of the country are still back-
ward. Some of the States are being neg-
lected. The requests from some of the
States are not at all being looked into.
The result is that we have been demanding
a decentralisation of power from the
Centre.

For instance, even when the Congress
Ministry was in power in Madras, the
present Planning Commission member, Shri
R. Venkataraman, who was then the Indus-
tries Minister of Madras had applied for a
licence to establish u steel plant a Salem
which is my constituency, to this Ministry,
with the necessary stamps and other things
and with all the paraphernalia. Even now
we have not got any reply from the Central
Government in regard to the Salem steel
plant,

The policy followed by this Govern-
ment regarding industrial development has
also been a policy of vacillation. It has
not been a definite and clear policy. Be-
cause of this policy our country is now
facing a big recession. In fact, it is mot
only that but we are going to face a big
crisis because nearly 40,000 engineers are
going to come out of the colleges this year.
Besides, from this year we expect 17,400
erigineers from 138 engineering colleges and
24,500 diploma-holders from 288 polytech-
nics. That means that there will be over
§3,000 engineers, both graduates and dip-
loma-holders on the rolls looking for jobs.
This is the condition of our country, If
this Department had done its work pro-
perly and ina very gradual and orderly
manner, then such things would not have
happened. This Department has not deve-
loped industry in this country. Rather,
they have developed themselves.

We have developed three automobile
units in this country, one is the Standard
Motors, another is the company manufac-
turing Fiat cars, and the third is the one
manufacturing the Ambassador car. As
far as | have seen the Fiat car, if you close
one door, the other door opens. Thal is
the condition of the ISI specification laid
down by this Department. The automatic
system of locking has been lost in this.
When I was in Japan, | had seen some
taxis which bad been fitted with such auto-
matic system, But withowt any automatig
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[Shri Rajaram]

system, in the Fiat car, the door opens in
this manper. All these things have been
manufactured with tin, perhaps made out
of kerosene tins...

SHRI
Dalda tins.

UMANATH  (Pudukkettai) :

SHRI RAJARAM : Besides, take the
case of the Ambassador car. My own
Chief Minister Shri C. N. Anmadurai bad
purchased an Ambassador car some time
back...

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : It is not Ambassador car ; but it
is embezzlement car.

SHRI RAJARAM : He had taken
delivery of the car from the workshop to
his house which was hardly two furlongs
away from there. On reaching home, he
noticed that a sound had developed in the
gear-box. He rang up the office of the
firm and immediately they told him “Oh,
that part is gone? Send Rs. 80 to us;
we shall change it, and we shall give it after
six months.” This is the ISI specification
which has been developed by this Ministry.
Is it possible with these three monopolies
to export even a single car at least to Cey-
lon, if not to Ceylon, at least to Mauritius,
if not to Mauritius, at least to South Africa
or at Jeast to a very backward country in
the world...

AN HON. MEMBER : China.

SHRI RAJARAM : No, not China,
because China is highly developed.

So, this matter must be looked into.

Then, 1 would submit that ours being
an agricultural country, we waat power-
tillers. The land-owners in our country
are small land-owners. We have manu-
factured only 252 numbers. When [ was
in Japan I saw that tillers had been manu-
factured at a cost of Rs. 1500 and the far-
mers there are utilising it in a fine way.
Why should we not advise some of the
industrialists in the privale sector to come
forward and manufacture such tillers which
are required in such large numbers for the
pricyligral development of our couatry, of
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at least why should the public sector not
come forward with such mamufacture ?

In the budget speech made by Shri
C. N. Aanadurai in February 1his year in
the Madras legislature, he said :

“We understand from the Govern-
ment of India that a plapt for menu.
facture of polyster fibre in our State
involving a capital ourlay of about
Rs. 10 crores will be shortly licensed in
the private sector™.

We had requested this Government to
sanction a licence for a unit to manufac-
ture polyster fibre involving am investment
of Rs. 10 crores. But till now there is no
reply from the Ministry. | was told that
there is some clique Between big mono-
polists living always in Delhi or operating
through liaison officers I staying in Ashoka
Hotel or in Ministers' residences or in Cabi-
net Ministers” places and other places, and
the authorities here. This application has
come from a Tamilian with Tamilian re-
sources. 3o I think there is discrimination
going on in this country. The north vs.
south comtroversy is there. '

I am requesting this Ministry to go
into this and eee that the needful is done
expeditiously.

My Chief Minister has also requesied
that the second unit of Indian Telephone
Industries should be established in Madras.
‘This request should also be conceded.

MR. DEPUTY-SPEAKER : Hon. Mem-
bers may now move the cut motions to the
Demands for Grants of the Ministry of
Industrial Development and Company
Affairs, subject to thelr being otherwise
admissible,

Cut Motion Nos. 2, 3, 22,23, 31 19 33

SHRI SRINIBAS MISRA
1 beg to move :—

“That the demand under the head
Ministry of Industrial Dewelopment and
Company Affairs be reduced Lo Re. 1/-."

(Faiture to evolve an effective industrial
poticy. ().

“That the demand under the head
Ministry of Industrial Developmeat and
Company Affairs be reducsd to Re, 1/

(Cuttack) :
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[Transaction of business by industries
in public sector (3)].

“That the demand under the head
Industries be reduced by Rs. 100,-."

[Failure to check the imbalance in the
setting up of small scale industries. (22)]

“That the demand under the head
Industries be reduced by Rs. 100/-."

[Slow progress in ‘organising industrial
cooperatives, industries. (23)].

“That the demand under the head
Capital Outlay of the Ministry of Industrial
Development and Company Affairs be re-
duced by Rs. 100/-."

[Failure to establish another cement
factory near Sambalpur (Orissa) to exploit
the high grade lime-stone deposit there.
31

*That the demand under the head
Capital Outlay of the Ministry of Industrial
Development and Company Affairs be re-
duced by Rs. 100/-"

[The slow progress made in manufac-
turing tractors. (32)}

“That the demand under the head
Capital Outlay of the Ministry of Industrial
Development and Company Affairs be re-
duced by Rs. 100/-"

[Losses suffered by the Hindustan Photo
Film Manufacturing Company due to faulty
planning and administration. (33)).

MR. DEPUTY-SPEAKER : The cut
motions are also now before the House.

SHRI P, K. GHOSH (Ranchi) : The
slowing down of the rate of industrial pro-
duction in the country has become a mat-
ter of great concern. As pointed out in
the report of the Ministry of Industrial
Development and Company Affairs, the
increase in the index of industrial produc-
tion during the first nine months of 1967
was only 1.4 per cent as against 2.6 per
cent in 1966. It is stated that one of the
major factors influencing the trend in the
industrial output was the dacline in the
geoeral level of demand, particularly de-
mand for investment goods.

To meet the current situation, the right
policy would have been to create condi-
tions which would put additional purchas-
ing power in the hands of the masses by
encouraging industrics to gxpand their pros
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duction and to go in for repid develop-
ment. With the expansion of the indus-
trial sector, avenues of fresh employment
would open up which in turn would lead
to increased purchasing power in the hands
of the people. The fall in the industrial
output could to a great extent be attributed
to the operation results of the public under-
takings. We are losing Rs. 588 crores
worth of production apart from other losses
in the public undertakings where an invest-
mewnt of Rs. 2500 crores of public money
has been made.

What are the reasons for this trend of
development in the industrial sector ? First,
there is continued labour unrest. We have
put inexperienced bureaucratic ICS and
IAS officers in charge of these under-
takings. These people have no sympathy
for Indian labour. They have been
trained under the Britishers and do not
care for the amenities and aspirations of
labour. They are penny-wise and pound-
foolish. They adopt policies which dep-
rive labour of their basic amenities.
Thereby labour get frustrated’and do not con
tribute their full to production. The result is
that production goes down and there is loss
runoing to hundreds of crores of rupees.

Then there is a lot of isms which we
fiod in public uodertakings—groupism,
provincialism, favouritism, mepotism ...

MR. DEPUTY-SPEAKER
etcetera.

Etcetera,

SHRIP. K. GHOSH : Then there is
communalism which is the most dangerous.
We saw a manifestation of it in Ranchi.
The incident in Ranchi where minorities
were butchered is a matter of deep shame
for every Indian. We should try and find
out the persons responsible for this and
punish them adequately.

The Heavy Machine Building Plant
under the HEC, Ranchi is in the doldrums.
In the opinion of the senior engineers
HMBP will never be able to keep up the
supply schedule for Bokaro. Some one
lakh tonnes order for Bokaro is being
systematically off-loaded and some are
being imported from Russia. HMBP has
been paying a heavy amount of compe-
nsation to some undertakings for not being
able to keep the delivery date. Many
¢quipments which could be manufactured
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at HMBP are bging ordered from Russia
for Bakaro.

The reagoa for this is that rabid favou-
ritisg, Proyinciglism and nepotism is being
practised by the Geaeral Magager which
bas brought about a general disconteniment
smong all section; of the employees. A
person who was a drafisman before joiping
the HMBP has beeu forklified to the positica
of a senior design empineer. Anetber bot
favourite who before joining the HMBP
was a chargeman, has got two promofjons
and awaits the third one.

The techpical supervisory staff ase jn a
ferment 3s they complain that the organisa-
tion chart now being inirodyced is & mest
arbitrary apd a prejydiced ope. They
poipt out that some pfficers who have
already a number of promotiops without
having the corresponding gualifications agd
experignce compared to others will again
receive promplioas, whercas for ethers
holding key positions, all aveayes hgve
beep blocked. Administrative personasl
rather than the key technical persoqnel hive
been favayred in the chart snd they ars
assured of mapy lifts while disgipling at
the shop floor seems to be at the lowest
cbb.

We connot allpw such statg of affairs
to continue in this key undertaking on
which the futyre of the country depgpds.
1 would, therefore, suggest that an enguiry
by reputed engineers of other private and
public sector concerns be instituted and
they may be entrusted with the drawing of
the organisational chart besides holding
a thorough enquiry in to the working load
of engineers, their respective qualifications,
experience and competency af all levels.
With the present General Manager there
is mo hope for the HMBP. Hg opeply
declares that since he has a lot of influence
among the high-ups, nobody can teush him.
I would therefare, suggest that this man
should bg remoyed.

My last point is this. The small
indusiries are being badly meglected by the
Indusiries Departmeat. The small indus-
trics are giving 33 per cent of the total
industrial output and are employing 35 per
cent of the total industrial labeur. But
we are giving only six per cent of the
ipdustrig) ey matgrial, either imported o
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controlled, to the small industries. Therefore
T weuld sugpgest that 50 per cent of the
industrial raw materials and 50 per cemt
of the foreign exchange for the raw mate-
rials be given to the State Directors of
Industries so that the smsH imdustries
could draw their requirments frem them.

MR. DEPUTY-SPEAKER : Dr. Ranen

sen Six minutes.

DR. RANEN SEN (Barasat) : Sir, the
present state of affairs in our industrial
sector is a sad commentary on the functio-
ning and the activities of the Ministry of
Industrial Development. This was anticipated
long befese by our party, and it was stated
in this House also. The whole policy
abopt industrial activity, which was laid

down by the Oovernment of India, is
founded om a wreng basis. It has been
our experience in India that the industries
haye besn depeadent en fercigm eollabo-
ration, foreign knowhow, foreign mesey,
foreign machings and foreign spare-parts.
There by, we have sllowed ourselves 1o be
bullied and blackmailgd by the imperiglist
countries from the very begioning which
was very much apparent and which mani-
fested itself after the Indo-Pakistan war of
1965.

Secondly, our industries were allowed
to be gradually grabbed by families of
monopoligts, the houses of mopopelists
who have thrived not only on the industry
of pur couptry but op the private sgctor
also which tried to gain advantage as mych
as it could, and also from the publig sector .
This is quite apparent. The ipdustrial
policy resolution has been watered down
long beforg; not only that. the Gowgrn-
ment allowed the private segtor to erpda
an the industrial policy resolutiqps of 1948
and 1956. Itis a known fagt that when
the Cement Cprporation was gstablished
the ostepsible pyrpose was e manufacture
cement.  But as yet not a grain of cement
has begn produced by the cement corpo-
ration.  Its main functiog is only digtri-
bution of cement all over India and that to
after our experience of CACO from which
the Copgress, Swatantra and Jan Rangh
reesived lakhs of rupoes.

¥t is sald there is industrial repessjon,
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But what has happened to our wagon
_lmilding industry and other engineering
industries ? For the last few months we see
in the newspapers that wagons are¢ being
exported to South Korea, South Vietnam
and other places. Thereis also an agree-
ment with Soviet Union, Hudgary and
Yugoslavia for supply of wagons. The
miifikter shidold clearly state what is the
position' of the wagon industry i our
country, because several waggon factories
have boen locked out for months.
The Indian Standard wagen Company run
by Marti: Hurd, the owner of whith
runy firm¥ worth Ry. 175 crores—Mr.

Sommfi also referred to it——has been

closed for the last 7 months. Are they
getting orders or not'T What is the order
pliced by the Railway Board on' this firm ?
What about orders for supplying waggons
to Soviet Union, Hungary, elt. 7 We find
there is a' definite attemipt here also’ to

blsckmail-and bully the Governmeat and-

we find these industries are being kept
closed for months and months.

Sifiall-scale industries are suffering od
account of two things. Firstly, the supply
of raw materials—ferrous and non-ferrous
met#ls—=is very meagre. Su many small
industries in West Bengal and- Howrah- are
sufferidg. Why is this discrimiibatiod Being
madé-against’ thie small® and midditni indus-
tries in the supply of- raw materials 7 The
subsidies to them are also very meagre.

THere: ate o allequite arrangerionls for

markeiing: and- modernisation, though the
report says some attempts have been made
to modernise them. Unless we help the
small and medium industries aud save them
from the onslaught of big business, Indian
industrial sector cannot develop. Simply on
on.the basis of the State sector and the
private sector, which is the big business
sector, we cannot purture the industrial
sector of Jndia. Therefore, the present
policy has to be changed, but not in the
light of the advice given by Mr. Somani.
His was the voice of the monopolists.
Government must listen- to the common
peq{ea voice and try to build up the
industrial economy, so that the small and
middle- producers may. be able to build a
prosperous industrial sector.

o o e (gfY) : SwTSIw WER,
Do et vT o CRre v o

B.6 (MW of  VMSAKHA $, W0 (SAKA) Ind. Dev. & Comp. Affairs) 3670

"R ® 7l § I F A FHF
fre wef piv 20 e et Fot
FHAE I A ag F gm e
w8 §f% & ag s g § O
s frtcar #F AT w7 5 Nfe®,
T & gy qar 7 ¥ faw g @
s At F A F e & A
1 wd AT AY ATYA TES & IR TR
¥ stevfear fre sy & geer
T A o o & | v g e
2 ot wfer | sheviec 9 A
aft qwT A ¢ yafs ser wgow
Hifwnt $¥ Fwfe grae AfF, W
gt Aifr, onfe arfeft Afe W
samT gt Afr gearfy Aigar arre
qrq I7 | 90 IAw 9w g7 aw gud
Tfgr yafgd Eo ot gg W 3
¥ forat soaT § 99% A 9@ JAEA
aﬁﬁrgglmmrmaﬂm
T ﬁ@(ﬂg’lmﬂﬁﬁfﬂ'iﬁ'
W froft G & At A e ferar &1
A1 ¥ ww gE ¥ ey &y @re forar &)
A W T g 21

O T 1948 # Cefgmer iRRR
e o fRamo 1956 @y
PO | WY A A gg. @ fear
fe frgeata # gwroraz st @
fegeT § srevisam §raar g 1 &%
1T 7 a7 wRfeat fasrd f o A=
fotE a@t F q@ArAE 21 oF A
A enTd e e oA,
Falt dgrenatfen #43 38 ff e e
gwrd fedtd g g i feodtdd & dwd
gars 2t 9 @ e 2w oletiwar
g @ At ¥ TIIET 3@ v
earfra aY gu & AT 97 A1 A% qar
g war o gean @ 6 oife @
T &1 YRAFTT F1 A qaww Az
fog 7t gai? | wiriisww o qaea
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T g a? ST Jadd qi L1 E‘Tﬂ’f A consideration of the Managing

g1 uF Y wifes dwmr Mg

mia® wEwar o 8, ag g ar ! T
@t W ST §, S wQS # §er

§ g ot IniEm § I WAST
fas s wq woAw a3 & 0%
ofers %X # o1 GO FER W

mfes A & W STeNE dwR § W)
gofrafa & it st nfes Ear &, ¥ Al
wifast &1 Feear wogal & wean @10 &
wr AT g e o ¥ Rl W
o 1 & wwrwar g fe e et gfeat
¥ %@ ww @ ad wfes dard e
serfiF 1 o Aifg § | wEes
frggit

AT ST F gger = 7
@t z %1 & sweyare ka ¢ 99S fag
@t foaz ww wgEe wgw feam @)
wafer o farew F At ¥ fo ¥
w1 mar 2 fs axeTe FwEr WK gEL
It H 1970 aw @ feww #1 @F
%3 | FfFT gy avaeT § F§ off wee e

T T FhE TN ATEAT § | AW FEA
§:

“In any case, the Managing Agency
system has always been a potent factor
for the concentration of economic
power, and it still contipues to be so.
Its importance even at present as an
instrument of concentratjon can be
judged from the fact that in five of the
large Groups mentioned in Col. 1
below Managing Agency accounted on
31-3-65 to the extent indicated in Vol. 2
for the link with the other companies

in the group.
Col. 1 Col. 2
Tata 4%,
Birla 82%,
Martin-Burn 9aY,
Bangur 45%,
Thapar 58%

Agency system is, therefore highly
relevant for a study of the problem of
concentration™.

g @ FAfew ooy fawew @ e
e & #1 fear ST arfro 1wy
qAW A & fow argan a7 anfge 1

TfaE gal St FWil qra st
feam aan & va% @< # A & gy w0
e | ¥R FE g fE oag w
o7 ¥ whan ¥ oF faw {ERgw
w4 | FfeT @ wfedma  @rew faw
FY AT ¥ Afge H T R 9w
frar s wifgg K A awwar g &
T W a7 & ey | & guwan §
fr uw aifrass @t &1 NEF
gifes S A A arqa AT § F o™
faer &1 7 amar @y | & wgw @
wredY wmaT WA 9ifgd )

# oF W atn s SRS £ |
uETE w4 A oY g fear ot 6
# & 7o A A wgar g1 96
st 74 e & SRt A @ w177
gwE fear a1 fr oF fewie wfaee
Farar arar aifed | g® wvEw § 99w
AR

“The Committee feel that a crucial
stage has been reached in the industria-
lisation of the country and if the
slogan of self-reliance has to be given
a content and a meaning it is impera-
tive that the strategy of industrilisation
should be reviewed pragmatically by
an expert body. The Committee
suggest that for this purpose Govern-
ment may appoint an Industries
Commission, with representatives drawn
from industry, trade, commerce public
sector, financial institutions and econo-
mists who should have intimate
knowledge of industrial development
in the country. The Commission may
examine the extent to which the
Industrial Policy Resolutions and the
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Industries (Development and Regula-
tion) Act, 1951 have been helpful or
otherwise in developing and regulation
the setting up of industries on the
desired lines. In the light of their
findings they may indicate broadly the
strategy 1o be followed for bringing
ubout self-reliance in industry at the
earliest, keeping firmly in view the
resources of the country and the
aspirations of the people™.

A 45 F1 frwm il gm I AW F
&Y srardl ¥ gy fawem & f o Fo e
% ot fF gz Fedew ¥ o #
i 51 fF 57 e wE § TaEs
ft § ITHY U0 THo mwHo F FAIAA
aemar o wr R 1 & =g g froag a-
T fafET s R Haeg 2
f tar 7 fear 9w 1 T 3F f5 owOR
I Fzw gz w13 faw wre e
FATE & IEF F #A WwATE IEE
FIPISEA FT 51T 3F | IFH A THo THo
fae §, &vo fYo fazw &, TaTEATH TAT-
faaT &, o wmxo Fo T2 § 1 TE AT AT
25 fogenm & Py gty ae-ad
g g4 wx wE @ e 8 faw
At ;T vfdeae sima s o
gt a@ ¥ W F e sfaa
garg WfF 2% fags @ig g § ot
FZTA A deA g Aqr ¥ TR KN
" fear arg | o) A Sars T8
g @ 2, Iar 77 fea s

gardl fdiE qragt ¥gw gE 9r
39 aaw favar of@e A aga w91 g
ot | miey sfEar WK T F Wy 9
< fafqga 19 wfoga faemr ar) &
AT §SEG, ST IHIATE, B SWAR
gy wear § f s faset am gf
firre #Y frama & wid) o & 9 0 W
frar o | 3w feare & ¥ fewe & faar
aﬁ? St €Yo fazar 1920 ¥ % FTWT
¥ | @ dtg S @rEl § 99 8 arEn
FOu-500 WX & ¥AF W & Q0
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2 = @ wgy € fr 9w # e mmn
UF T 899 & |

& qin s wgar g BB o w9
wETEt @R # Fiw & % fog fafags
T FAGA Y 21T FT 0F 4777 fasrar
ama, mfs dm #r oad feafa 1 qar
I\

Wi g & 9 feafs 3, 9@ § aW-
arz & 41 9 & T g5 & ) are faw
Te-a¢ sAgafadt gk g'stafaat w1 -
FETE 1 H Mo AT YT AT W oqA Y
agaa g & gwt R # A Seehw A
TR &1 g & A faw a1 @r # W)
Y AF q5-a8 goftafy fredr g g

et e & 7 wft 721 2, OF Sefigaw
FHIg fagnmar o, O @@ a@ A o
R fF gy e a=i § fFemr orad-
FQ g & Wi wlaer & syeiwan
o w3 g Tifgd, s w1 efew
Fa1 g1 aifgd |

urr g § & fafew g &
S X @ AgIg, TN, W 6K
=i wife w3t # wRfew & g
fawre o mfy vo & age wame for
TF, WifF 3T 936§ AOST w7 FEET
grar a1 | afew fagr, sda, e 2w
I 757 w2 wrfE w2w frgw gu @ o
@ frag gu awE Y e e
N agw & g @ w1 M g
anfed |

W o= ¥ a1 # @ vy 8wy
1 fady s

ot Wter ATw (wwER) ;o guTsgw
w8, o Rl ¥ 4 1 qxwgr mar @
fr == Cefegaameer st st
FofERT ® W WMey g 57
feam mar 1 77 oF age Ay W A
Lol 8 '
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o Fdme S FE e il o o ol
TAWNE A% s faw g g fe
gard fafiedt & wowar, ot ¥ a¥-
& gl ¥ f ey Ak § ofl e
gefeaammTy 1 ot o1 s T
fer & % frae & fe s St ar
ffzarmaey @ Tifer W ofead
T B W ¥ g v T F dewr
amr arfedr 1 TR ETe A e Teferae-
THwT FY B A aArd ¥, A sw
FeET argifeaa FAT Anfer |

W TR YWawdz srww ¥
sefgae o wifea & w3,
afer s 99 1 wafem w< fear
21 g A qE ST T T W gL
oudh F (AW AW FTT 0 AT Y
frear 2 1w Fgmgeamst &1 35 o FoT
F Ared won g d IO w FEw
FTAT ZHI0 |

fedrem o ar faeger ew § 1 wfeR
firr Sro- v fdew & 7 s wwr ey
Zgw o1 veRry sew  av e fire @
& 7o Y€ W hw A fw @
Eeab o Rt o it g
forir Y qXEmAt F1 ATHAT FAT TRATS
& 9 FRT My I § 97 % ey
% areafas fiwa 34 wor 3, ¥fF =%
# ¥ 125 wu ¥ faedr § 1 off feafa 9z
oY S A SRS ¥ § | 3T w7 ETAA Y
i kddlisg o ¢ fF
sfre w1 o stree @ e, SEd
A | Wi by Ragraar g

fr ®Bifz firs oWl ) weTes SR

2300 - FTE TR ¥1- &, Wi oW ol

few W for 660 wrw ol W ¥

TETER TR W W @l e
W AT @ W R 7w W e
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fitrawr §, Sfer ae ot s <t &
wawA T mw o wed e aw
ey wew ¥ fF gE T G g o wg
¥ geeta s A w1 Wl §, Al foded
Famarar g fe gE swRor T
TRrE fufdt 64 s iy ¥ &, e
I A wTEwE 65 AT WA A ghd
wamzE fF g s wwd,
=A@ R

o A wer § R
fete a0% 8 | vt w@ 33 § fF e
AT W T WO FT w5 A §
3 TE W O AW Haw g, - fF
e WiE |- W9 A gRX Wit N
o § AT aaR g fasm & ¥
faeeht mgT H o &g faw wwo § 7
& ¥ uF-SFFC O ¥ | IF A WAL w
forard fom o § few oow age
T fein i § | 29 ¥ @ ¥ qTec
i wey o & fr wrdc g% oy, Y
fore vt ; @ o ¥ i IwoET
e vy 2 1w fodver wgt &7 o
Forams ol mfgy, 3T Fr FAm
ot o E

T A fefgaT aegy @
g fer ar 1 stesn § -G &Y
TE g | UF T A fe s ®
shewT W vveEey wTan fEar st
T AT, q Wt amaadr o ¥
AR W I TOH AT T Ay

T, Toveary ¥ Fffww ey
A e i gt o
HE AT ITeeR 1

% 3 wowr & Frbrere 91 qw
Forl forell ot fi oo, v 3ot
W ETE WeT W o e 20
W, 68 & T 5t e T
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WAL ¥ SR S W & geeew §
Y G R AT womT oY e,
W7 R A R Y i W
e srewre Sergafegde ferare we
¢ W R AW @ svgwe Fray & fra
i o K wo wdtem & Frdew wEw
frag g7 g=an ¥ o= @ T wx ¥
ST, TReAT # SHYRRT ¢ TR ey
T FY sqTEqT KT |

2 3y wE-a? wpO ¥ e g
RNafeaF@E s drag aanw 2 &5
felerr, ¥, s e Awdw wing
gt | g1l § | | IO §g & qgd
Afifag &Y aefigw =9 oEgdf #
gr3fan Y yraw e 4t 2, mﬁf
ot sraeqy w AT geat §, wf o awe
da1 @1 et § 1 WX TwREE A SWW
A W, AV w77 ¢ b witeg i
T TN | AR T AFT GATH AT R )
A AAEAIT § A AR AT qTEC AAT
o @

goeficam aifee) Whege & waefa
g & Wy gt frwer g W] T
e gfiene Bt qar sTeiE e oWt
*Y wor w1 Pt fiear ar ) e W
g w1 & e st Y Adzerw
firqr s W ¥ aRT &Y STEENT AT oy
& ga wax Iav #1 ITgE et 93 &
zarfay ¥ | '

& ok goert el & s fw
T oYr wwwen WY W T Ao
g | Wt 9¢ 3w wAr o oy 9w
2 | zafaw agi 9% vqmET & SurRT e
At g | & o7 &7 g § o
A & WY T s o w
Fvg U ¥ sarer wgfewa & o
w @ K s @l e @l
aeft § 1 w9 ot SR A W oo
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T ¥ wmifas g @ dar @ ww,
T W FAgE S e[ d =
W oz wor W 5o Sw
TR T W g a & fg
qFEa™ § I cqrfar X1 WY AW
oo 9gT § W wmy & Teedd §
qINT FE A Y e Ay wfe § ww
AT |

o oY F 7 G 1T 6 g
¥ Qg fem @, IFT F wEw §
LGk L crik ol

fithhm: gEwgmEa § !
qEE W WA FC FT agd TW S
gal

st a9 owe § & Qzow
wgar § 5 e amergw T
aqr AT & WG OE’T § ITEwew FA
F1 qTF o417 &, WX WA, qoeqrr §
e feEt B aar i s
W )

SHRI J. AHMED {Dhubri) : Mr. Deputy
-Speaker, Sir, I thank you for giving me
an opportunity to speak on a subject which
eovers the whole of India and which is the
most important subject. I do not I can
do justice to my country by speaking only
4 minutes on subject. So, [ do not like to
discuss the industrial policy the Govern-
ment but I will just bring to the notice
of the hon. Minister the condition of
Assam regarding our industrial development
in the province.

Last year, I also mentioped that not
a siogle industry in Assam was taken up
or any amount was sanctioned by this
Government. The hon. Minister who
coroes from Assam knows the nook and
corner and the backwardness of the province
of Amam about its Industrial develop-
ment. I just requested him that we expected
many things from the hon. Minister who
comes from that province. He could not ine
clude anything last year for the province
of Amam. But this ysar, ho was very kind
ghough to include something 10 which |
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want to draw his attention also that is the
Cement Corporation of India Ltd. has
taken in hand the work of preparation of
a detailed project’ report for a cement
factory at Bokajan in Assam.

This much is done and nothing else
has been included in the whole of this.
You know very well, Sir, that Assam is
very rich in respect of raw materials.
Lime stone is abundantly found in eévery
district, in every part of Assam. The
Minister knows himself that cement can be
produced in Assam and the whole of India
can be supplied from only Assam. So
much of raw material is there. So also,
in the case of newsprint ; Assam is full of
forests and full of bamboos ; the whole
of Assam is full of these. [ have seen
that all the raw materials go from Assam
to Titagarh Paper Mill, and the Minister
cannot take the initiative to start a paper
mill in Assam. So is the case with
regard to jute mill, Cotton mill and other
mills in Assam.

15 hrs.

MR. DEPUTY-SPEAKER : The Minis-
ter also comes from Assam. He kno“&<

SHRI RABI
allegation now.

RAY : That is the

SHRI J. AHMED : That is why I am
saying. He comes fram Assam. - We are
proud of him. But he was not. born in
Assam ; I know that...

AN HON. MEMBER : Only for
ministership.
SHRI J. AHMED : His forcfathers

belonged to Assam. | knmow his father,
Col. Jalnur Ali. He was a man of Assam.
Therefore, the Assam people hope many
things. )

The condition of Assam is deteriorating
day by day. They must read the writing
on the wall. The people of Assam are
frustrated. They may go against the whole
of India also. They are not having
anything-.- (Interruprions)

fttfg tm: @ faare WMy,

fergrm & Fares Y |
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SHRI 1. AHMED :
last twenly years of rule, they have
not done anything to improve the
condition of Assam. The position of
Assam is very difficult and precarious.
You know the position of Assam. Tt has
a bottleneck. No private industrialist is
going to Assam ; they are not taking any
risk. After the Gauhati riots, nobody will
go, no private industrialist will go there.
Therefore, 1 say, Sir, no private entre-
preneur is going there...

During the

MR. DEPUTY-SPEAKER : Now the
hon. Member will have to conclude.

SHRI J. AHMED :
1 shall have to conclude.

When you order,

MR.. DEPUFY-SPEAKER : 1| am
sorry, I am helpless.

SHRI1J. AHMED : [ know. 1 will
request -the hon. Minister to try to -start
some factories in public sector immediately.
Let him speak this out. Otherwise, | do
not- know _which way the fate of Assam
will go.

ot TR /FTR (gAarag) Iqeas
wgrza, & qroer 730 qrard g i W
IEd & T woF faard Y @ A=
T TEy % w3 fagr o g A A8 s
ar fF & 7 famal o= oft so e
®1 g, AT ey @ fF R A
oy A fawn @ ama gk 0w R
W "TaT § —
TR T @ ¢ far A e ¥,
gt aY AT FIA FY aCar § 4 A9

v wfeg fe § agi @a ¥ gar e
g T awasr @1 d ) e A ow
foramer 3—

JUA-IAN T A, ITAT W T 3,
4 T8 AF, 7 AT T, T AR AW
wier o 3R IO S g A
A4 wfe v aga e ¢, wafog A
T A I § T
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¥gaT Ry ¥ W g IR WA
TR W W gAY TWroRw P, W
7w # dwgen g, wzfow oot
A gfrard § & @9 agi ) NG E |
oaf afeat saat o § Fe & R
FFTT § AgE X 92 gu § W feaer
arafrara agi o fgdt gf & 1 AfFw o
¥ fram grdt &, e @ ey
Fart #, g o 3—

In spite of many natural advantages,
the State did not advance industrially.

FUT ¥3W & A5 gew g fE Al
yaA Ff g wRw ¥ &, mwi F 98-
a¥ frorst Far oy FfEE R E
F waraT w9 47 @0 fF 5@ agT § g6l
W F gad sarar WA g, AfeT 99T
RY A WA 72 gred § Ay A
WY weEae  gEEiEiHE AG gAT 8 | ;e
gk IaT waw st g afed, agrF
it faeil #1 fear—maa @ frama §
foram & —

Most of the Districts in the Eastern

U.P. and Bundelkhand region are
untoched by industrial development.

@t qdf fra # ogAve foem geanT
qR 8, fora wrardy 14 wmw @ WIC AT
#7173 wrr e oz o Sfefae fefegse
¢ | efwfee fefeme Faar g E o W
gaaT wedT qa1 AEY S § W agh A
FET FN QU FT TH | TAH AT 77
2 fF gaTX 9l & A AIRH! AZAGIATR
fawelt, wvaf, FAFAN, FAL A HOAT
sriifasr sa & fag 9§ g &, «ifF
qg T I AIfAEr w1 HE g
TR

WOl WrEEd g R v bl
el HY W aegw g g, sEA Eif
gffzg $90w R F #sT TR g
g, v ame & wf ) o Faan @
fF gTaage d 2, waryng ¥ 2, afrmr
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196X ol gz & “qare”’—e wamEr
G Nt ff el e w1l g
A qX uF 4T g g, frma mrardy
14 9T & F09 2, ¥fFT 72t T T F
fagerge fawr 8,7 grfmiaka
FE I FEET § | g6 e #@ I
T OF TH FATN LA ¥ oty frar
a1 f5 gt /W uF ST gfora &1 Fe-
qET T AT | A 9 d gl w5
g FTTRTT WA TAT EraT, aF #9 gorrdt
srefirgl #Y agt seifasr freml, afeT

T g5 Al gu |

IfF g% aga &9 g7 fa=r &, a9
& aga of dgAT TEAT A1, WL S
qrfadt &1 @ WEr &, a & A
= g zafae & 949t st ¥ 9w afr
H4AT & a1 5 gATE SR T, TH FT
gdf faeii ® sar w Wi T@ R TG
TUEENAT sAATHE FC |

SHRI UMANATH (Pudukkottai) : Mr.
Deputy Speaker, Sir, after the report of
the Vivian Bose Commission, with great
pomp and tom tom, Mr. T. T. Krishnama-
chari, brought forward the Company Law
Amendment Bill and got it passed into an
Act and said that hereafter with this Bill
having been passed here, these various
tendencies, monopolies and malpractices
wiil be curbed. Let us see what has hap-
pened afier that Act has come into force.
Take the question of Bennett Coleman
and Company. The Government applied
to the Tribunal for the removal of the
Directors and pending the disposal of the
petition the tribunal appoint a chairman
with Veto power. That veto power was
given to the Chairman so that the Jain
directors who are still in the majority will
not misuse their majority again and conti-
nue all sort of bogus things. What is
the position today ? The position today
is this, Even while the petition for the
removal of these directors is pending before
the Tribunal, the Chairman has gone in
collusion with the Jain Directors. That is
the position. They removed the earlier
Chairman and put this new Chairman,
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The new Chairman has also joimed in
collusion with other Jain directors on the
Board. 1 will give one instance. About
4 or 5 employees were victimised because
they were giving evidence before the Tribu-
nal and the Government. As soon as Mr.
Kunte became the new Chairman this is
what has happened. As soon as he be-
came Chairman they wanted to take up a
resolation for appealing against the declsion
of the Tribunal which did not allow this
Board to suspend them. At that time the
Chairman opposed the reselution but now
the latest position is that when the Jaia
director moved a resolution about these
employees, and they wanted to dismiss
those employees as a measure of victimisa-
tion, the new director has voted for the
resolution and the resolution is passed.
What has happened to the new
Chairman ¥ He opposed earlier on
the ground that they have not been
given opportunities but again he has voted
for the resolution. That is why I say Sir,
the new Chairman is kept in collusion with
the Jain directors there.

Already certain charges against the
Chairman have been raised on the floor of
the House about his having taken about
Rs. 2 lakhs as donations from the company
for his election expenses which is denied
on the floor of the House. Baut the Minis-
ter assured this House that he will enguire
into this allegation. 1 want to know from
the Minister whether such enguiry has been
conducted and what the conclusions are.
These malpractices are continuing. FEarlier
they refused to pass the TA and DA bills
of the new Chairman for his tour other
than for the purposes of the company, But
now 1 understand that the Jain directors
are passing the bills for TA and DA which
they refused earlier. 1 demand of this
Government  that this Government
must file a petition before the Tribumal for
the removal of the present Chairman aiso.
This is what has happened. This is how
the Act is being implemented in practice.
This is the first point.

Mow, Sir, I would like to go to the
second point. This is a most norrible
thing, namely, the case of Fedko in
Bombay. Fedko are the allied concern of
Mafatlal group. They forged certaln docu-
meats, they forged the signature of the
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Deputy CCI, Delhi as having recommended
granting them certain import licences and
those documents were passed on to the
JCCI, Bombay who was deceived on the
basis of the forged signature of the Deputy
CCi, and certain import licenses were
granted. They were caught at the instance
of the CBIl investigations. They were
caught ; they were prosccuted and afier
prosecution they were convicted by the
high court. They were found to have
entered into a conspiracy to cheat the
JCCI, Bombay, and this was proved. They
went on appeal to the Supreme court and
the supreme court also upheld the convic-
tion, and said, they must immediately sur-
render the bail and undergo the sentence.
What has happened ? For 36 days after the
Supreme Court directed that they must
surrender bail, they were moving about in
Bombay in posh cars and luxuriouws cars
without being arrested. For 36 days the writ
of the supreme court does not move beyond
its precincts. This is the case of big business-
men being coovicied. For 36 days they
were not doing aaything. As soon as
they were arrested what happened 7 Four
people  were arrested ; on the same
day all the four people were released.
It is said that they were released on
grouads of health, It is very strange, all
the four big businessmen talling ill on the
same day, simultaneously, and then being
released simultaneously.

I want to raise a question of propriety
here. [ want to know from the Central
Government also what they have done in
this matter. The question of propristy is
this. After the topmost court in this land
hes upheld the sentence and aflter about
Rs. 4 lakhs have been spent by Govern-
ment by way of lawyer-fees alone for their
prosecution and conviction, they are today
free without undergoing the sentence.
What is the propriety in this ? What did
the Central Government do about this ?

The second question that [ would like
to ask is this. The prosecution was at the
Instance of the Central Government. So
also, they were convicted under a Central
Act. But the State Government releases
them and nullifies the decision of the
Supreme Court. What is the propriety
involved in this ? 1 would like to kaow
whether the¢ Mabarashtra Governmgnt
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applied for any concurrence from the
Centre when they decided to release them
and nullify the decision of the Supreme
Court by misusing their powers. Did they
ask for concurrence from the Central
Government, especially sinse those persons
had been convicted under the Central Act,
and they had been prosecuted at the in-
stance of the Centre? This is what [
would like to know from the hon. Minis-
ter. But i shall give you the secret of how
it happened. Those 36 days are relevant
for this purpose. For those 36 days they
were not taken into jail. They refused to
submit themselves to the orders of the
Supreme Court. For 36 days they were
having some conspiracy to get out of the
entire thing. They approached the Maha-
rashtra Chief Minister. Through whom
did they approach 7 They approached him
through Shri. A. K. Sen who is also a
lawyer appearing to defend the company’s
fraud and to defend the company's misappro-
priation. Shri A. K. Sen and one Com-
mander Ghate who is an employee of the
Mafatlal Group, these two people ap-
proached the Chief Minister and a deal
was struck by which they were arrested and
released on the same day. You will be
surprised to koow who this Commander
Ghate is, who is aa emhployee of the
Mafatlal Group, who has such powers over
thie Chief Minister. Commander Ghate is
no other person than the brother-in-law
of 8kl V. P. Naik, the Chief Mimister of
Makarashtra. This is how things are
Happening here. This is how all these
fHifigs have happened.

I would like to know what the Central
Government did in this matter. When
persons have been convicted by the
Supreme Court itself, and the conviction
has been upheld by the Supreme Court and
vet they go scot-free without undergoitig
even one days’ sentence in a jail, I dentand
that the Central Goverment must insfitute
an inquiry. The State Governthent d¥ay have
their own lame excuses. But a therough
inguiry must be conducted as to how it
happened, especialfy when on the floof of
thie Housc 1 have pointed out Low the
deal was struck and how the thihgs have
happened.

In conchusien, I would like to say
sorhefhing about thie provision in the Act
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that employeces who give evidence against
these companies will be protected. Prime
Minister Jawaharlal Nehru gave in person
an assurance to these employees of the
Bennst Colemans that he would see to it
that they were not victimised. Relying
upen Prime Minister Jawaharlal Nehru's
assurance, they gave evidence, and after
the evidence was given, which was very
valuable, some of them must have been
on the new board actually. But where
are these employees now 7 They are on
the streets now ; becausc they gave evi-
dence against the companoy, they are in
the streets now. When I had asked a
question of the hon. Minister here what
action had been takem to protect them,
the hon. Minister said that one of the
employees, one Mrs. Rama Jain had filed
a false complaint and therefore, she was
proceeded against in the court. The court
acquitted that employee. Should the
Central Government not immediately inter-
vene and see that she was protected at
least afrer the court’s order ? But the
reply given is that the Maharashtra Govern-
ment and not Jaio has gone in appeal to see
that that person is comvicted again, and the
Central Goverament are keeping quiet.
Why should they not tell the Maharashtra
Government that this employee is innocent
and they should not proceed with the
appeal 7 But the Central Government
have not said so.

That is why I say that in these matters
of protecting these monopoly groups and
all sorts of offences and atrocities com-
mitted by these groups, this Government
alwo have got their own part and share.

SHRI
(Visakbapatnam) :
but a major part.

TENNETI
Not

VISWANATHAM
merely a part,

MR. DEPUTY-SPEAKER :
Minister.

ot 5% wy wAl (Fege) : Sarems
#ey, =it FfeE IO A QY e w7
wwg & fgrsma 1

The hon.

MR. DEPUTY-SPEAKER : 1 cannot
appertion time like this if the Minister is
surrendering some time of his. The (ime
is at the disposal of the House, not of the
Minister.
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY

AFFAIRS (SHRI F. A. AHMED) : I am
grateful to hon. Members for the various
views expressed in such a short time. I
am also in agreement with them that for
discussion of such an important matter,
there should have been only two hours,
40 minutes of which I am taking for
replying, T think it is neither fair to my
Ministry nor fair to me nor to the subject
we are discussing here.

SHRI M. N. REDDY (Nizamabad) :
Nor to the members.

SHRI F. A. AHMED : The House
may remember that we took nearly 6-7
hours to discuss only the Hazari Report.

15 22 hrs.
[(Shri Manoharan in the Chair]

On the other hand, such a Ministry
which has to deal not only with the public
sector but is also intimately connected with
the private sector, is given only two hours.
1 hope in future it will be possible for us
to . have more time for discussion on the
subjects or of the various departments over
which I have the honour to preside. I
would particularly like sufficient time to
be given to hon. Members for expressing
their opinions and also for giving me an
opportunity of ciarifying a large number
of things connected with public industries.
I hope if not during the budget session,
on some other occasion sometime is fixed
up for a discussion that will be helpful to
me and also will be in the interest of the
country at large.

I would first of all deal with the
general aspect of the question posed here.
Some hon. Members have expressed con-
cerned over the decline in the rate of
industrial growth. That is certainly a
matter with which all of us are concerned
and should be concermed. But 1 would
like to consider this matter along with the
hon. members. This is a subject on which
there should be a national approach, in
which there should be such an atmosphere
— political atmosphere—which should be
able to help industrial growth in our
country. Apart from these things, it is
also necessary that the labour situation,
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which has been a source of great anxiety
to all of us, should also be such as can
help in production and productivity in the
various industries in the country.

But more than that, I would like hon.
Members to remember that today when
there is fast development of science and
technology, unless and until we keep pace
with that trend, it will not be possible for
us to make any head way so far as indus-
trial development is concerned ; because
the purpose of industrial development in
our country is two fold, one to provide
for the establishment of industries for pro-
duction of goods for consumption in the
country which we have been accustomed
to import and the other to manufacture in
our country products which we should be
able to export for earning foreign exchange.
This can only be done when we can com-
pete in the international market both in
quality and in price.

15.24 hrs.
[Mr. Deputy-Speaker in the Chair]

So my suggestions to the House are
these, that apart from the political atmos-
phere, apart from the national view which
we have to take with regard to these
matters, we must also find out what other
couniries are doing in this regard. I would
like to point out the two instances which
we have before us. One is of the socialist
countries and the other is of the other
developed countries. We have been
accustomed to borrow technical know-how
and technology from outside under various
collaboration schemes, both wunder the
private sector and the public sector. What
has been disturbing me during the past
few months is that we have not taken
advantage of this colloboration of technical
know-how which we have been receiving
from a large number of countries.

So far as the socialist economy is
concerned, they have depended mostly on
their own research work, but there are
other developed countries, even countries
like the USA and Japan, who borrow to
a large extent technology from outside but
they back up that borrowed knowledge by
further development in their own countries.
But what has been the case so far as our
country is concerned ? 1 am very sorry
to point out that during these few months
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I have had the honour of looking into
those things, 1 find that in more than 30 to
35 per cent of the cases where the foreign
collaboration has existed so far as the
technical know-how is concerned, even now
applications are received by us for the
purpose of extending the period of colla-
boration. That only indicates that there
is plemty of room, both for the Govern-
ment and the private sector, for the pur-
pose of spending or investing money in
research which can help us in developing
our technical know how and in bringing
down the cost of production and in making
various other improvements. 1 was just
trying to compare the figures of the
amount which is invested by various
countries and by us on research and im-
provement of technology. I find that so
far as our country is concerned, it is less
than 0.5 per cent of the total production
of bur country, and in a country like Japan,
it is 2.3 percent. Perhaps in the United States
it is much more and so on and so forth.
Therefore, if we have to compete in the
international market for the purpose of
increasing the demand in our own country,
we have to consider these various aspects,
and see how these things can be improved
upon. This is one aspect in which I
would like hon. Members also to give
their suggestions and see how we can im-
prove it. Now we are going to have the
fourth Five Year Plan and are going to
have a mew look. My suggestion is that
1 would like to have the support of the
hon. Members, that at least so far as the
industrial development is concerned, we
must see that the Planning Commission is
giving more money for the purpose of
investing and spending on research which
can only help in the improvement of the
existing position.

There also comes the question of bring-
ing down the cost of production as also
the improvement of quality. It is true
that this can only be done when a thing
is manufactured in a large scale. There-
fore, very rightly the point has been raised,
that the question of monopoly has to be
considered having regard to efficiency and
low cost of production. Perhaps no one
in this House will grudge if a particular
industry has to be of a size which can be
developed in our country by one unit or by
two units and is of a big size which can
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give us goods at a cheaper cost and of a
better quality.

What we do not agree to is that there
are some people who do not confine their
activities to one or two industries, but who
want to extend it to all kinds of industries
all over the country. That has to be
resisted. Not only we should provide op-
portuzities to young entrepreneurs from
various parts of the country but we should
also tackle the unemployment question.
Therefore, 1 would ask hon. members not
to have a closed view on this subject. We
must try to reach a conclusion where we
can allow the exisience of a big industry,
while at the same time not allowing one or
two people to monopolise all goods through-
out the country.

On the one side Mr. Somani suggested
that there is no case for manufacture of a
small car and those already in the industry
should be allowed to produce more cars.
On the other hand, there was a voice from
Jan Sangh that the kind of car being pro-
duced now is of worthless quality and soon
the country should be spared of having
these useless cars.

SHRI N. K. SOMANI: The two
statements are not contradictory.
SHRI RAJARAM : It is not possible

to have a small car as long as Mr. Birla is
alive.

SHRI F. A. AHMED : This is exact-
ly what I was trying to point out and hon.
members tried to contradict me.

Now, because of these grievances from
the public and MPs, the Pande Committee
was set up. They .submitted a useful re-
port which is already before the House.
I am sure hon. members must have read it.
We have practically implemented all those
recommendations. 1 hope as the imple-
mentation proceeds, the guality of the car
also may improve.

SHRI M. N. REDDY : By what date
the quality car would emerge as a result of
_this implementation ?

SHRI F. A. AHMED : It is a relevant
question. We have already issued instruc-
tions to them. We shall see that soon
every recommendation is implemented and
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the manufactured car is supervised before it
is given to the consumer. But we bave to
consider the question of manufacturing cars
in a big way, because the demand is such
that it cannot be met by the 8 units already
in the field. For that, we have had a large
number of proposals which are being exa-
mined. These have been sent to the Plan-
ning Commission.

SHRI PILGO MODY (Gedhra) : These
are new proposals ?

SHRIF. A. AHMED : No, they are
oid propesals. As soom as Mr. Venkata-
raman who is a broad comes back, I shall
have an opportunity ef discussing this with
him.

SHRI TENNETI VISWANATHAM :
How many proposals are there 7

SHRI F. A. AHMED :
18.

Abowt 17 or

SHRI PILOO MODY : From existing
manufacturers er for mew cars ?

MR. DEPUTY-SPEAKER : It would
nmot be of any use to you.
SHRI PILOO MODY : Why do you

think, Sir, that T am against this manu-
factore ?

MR. DEPUTY-SPEAKER : 1 only
dsid that it would not be of any use to
FOU

SHR1 LOBO PRABHU (Udipi) : Sir,
1 rise on a poinf of clarification. You are
mentioning about a small car not suitable
for my Hon. friend. Apart from (gt ob-
jectidn, the new car has to' establish (hat it
is superior in some respects fo exisfing
models for us to have another plant because
thre overeads of a mew plant will be added
while extension of existing plants would Be
cheaper. Therefore, whet you are' suggest-
ing this to the country you have to ask the
Manming Commission ta explain What new
features this car has and which the existing
cars &0 DoY posseds for us to go in for a
fourtty plam.
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SHR1 RAJARAM : You can natio-
malise all these three plants and have a good
public sector undertaking. I am accepting
Shri Lebo Prabhu’s suggestion.

SHRI LOBO PRABHLU :
friend is so emamoured... ...

If my hon.

SHRI RAJARAM :
car in the public seator.

I want a good

SHRI LOBO PRABHU : If he is s0
emsmeured of a goed car, of a public sector
car, I would like him to buy one of the
cycles made by the Mysore Government
which eosts Rs. 16,000 without saddle.
Fhis ¥ the experience of public sector
undertakings in respoct of vehicles.

SHRI CHENGALRAYA NAIDU
(Cwitioor) : They are only recondifioning
c#'s in the present factories. They are not
mrnufactering new cars. They are only
supplying re-cenditioned cars,

SHRIF. A. AHMED : Out of these
various suggestions which we have received
some of them which we found suitable
Fave been forwarded to the Planming Corh-
fiffssion. Certainly the suggestion given by
the hon. Member will be kept in view when
we take our decision.

I was reully ammzed when Shri Somani
mentioned that we will require about Rs. 32
crores to Re. 33 croves foreign exchamge
for the purpose of seiting up a umit to
manofscture 2 small car of Rs. 5000 and
abeve. [ would not ke to give the House
aH the detadls buf § knew that at least two
of the proposals, one from Renautts amd
the other from Myvsore State, gave a much
smaler ameunt of investeent tham what
has bees indicated by the hon. Member.

SHRI CHENGALRAYA NAIDU:
Whkat about Amdhra’s proposal ? What
about Pimde Commtittee’s recommendation
t6 Have it in Pyderabad ?

MR. DEPUTY-SPEAKER Now
every State would make a claim. We have
very limited time and I would like the
Minisfer to continue without any ifterrup-
tions.
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SHRI F.A. AHMED : Now, Bir, I
would go to anmother important question
which is also a part and parcel of our
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area and it will also depend on the facllities
available in that particular area, for instance
transport, power and other things. Also,
it will d d on the question of royalty

industrial policy, and that is about regional
imbajance. Many hom. Members, even a
Member from my own State, mised the
question about discontent in various sector
and said that there has been no equitable
distribution of industries in a large mumber
of areas. Though by pointing out to the
House that I was not born in Assam perhaps
he was trying to disown me, he cannot dis-
own me because my roots are there and
very deep roots too. May I point out,
Sir, that it is our effort to see that so far as
all the regions are concerned they should
have proper treatment from the Central
Government.

But I would like hon. Members to re-
member that it depends not only on the
effort of the Central Government but it also
depends on the efforts of the State Govern-
ment concerned and it also depends on the
effort made by the private sector. T will
give a very small example.

SHRI J. AHMED : In Assam no pri-
vate person is going now to set up industr-
jes. After the Gauohati riots Assam's posi-
tion has totally changed. )

SHRI F. A. AHMED : For that the
Central Government cannot be blamed.

I was going to point out that the pros-
perity of the people and raising the
per Capira income through industry does
not depend so much oa the establishment of
a big industry as on the establishment of a
small-scale icdustry. I would just quote
the iostance of the Punjab Governmeat.
They are spending over a crore of rupees
for small-scale industries while the Raja-
sthan Government is spending about Rs. 6
lakhs or Rs. 7 lakhs only.

SHRI N. K. SOMANI: PFull them
up. Your own party is in power there.
SHRIF. A. AHMED : Here it is not
a question of pulling up; it is a8 question
of their giving priority, to what item and so
on and so fourth.

So, the question of development of
industries in a particular area will also de-
pend on the investment which the State
Government is going to provide in that

and sales tax om commodities which will
be manafactured there. All these things
have to be taken into consideration.

Take, for instance, cement. So far as
the manufacture of cement is concerned, it
is our policy that heoce forth we should
try to set up cement factories in areas
which are deficit, instead of cement being
taken from the south to the east or to the
west. Maharashtra is also deficit in cement
and the eastern region is also deficit in cement.
So, it is our desire that subject to the availa-
bility of raw material and other facilities we
must give preference to areas which are
deficit in the matter of cement and so on.

Similarly, we shall try to see to what
extent other industries also can be given to
areas which bave been clamouring for them
and which have beea neglected ia the past.
I hope, the Plapning Commission wili bear
this fact in mind and will provide suficient
funds under the Ceatral sector where an
effort can be made for the purpose of re-
moving- these imbalances.

SHRI N. K. SOMANI :
on population basis.

They de it

SHRI F. A. AHMED : There I do not
agree, namely, that only population is the
criterion. We have to take many other
factors also into consideration.

It was brought out by some hon. Mem-
ber and particular reference was made to
nuts and boits that nuts and bolts of all
types including screws, which are being
produced here, are also being imported. 1
may inform the House that that is not cor-
rect because all imports of such types of
nuts and bolts have been banned ; only
some special types required by the actual
users are allowed if they are not made in
the conntry. Some screws or high tensile
bolts required by some industry, like the
aireraft industry, typewriter industry, when
required in very small quantities are allow-
ed to be imported because they are net
made in the country.

SHRI N. K. SOMANI : Wire opey.
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SHRI F. A. AHMED : It is unecono-
mical to produce these and the imports of
these things are very negligible. Prices of
standard steel nuts and bolts produced in
the country are very competitive. There-
fore, I would like to assure the House that
where it has been possible for us to manu-
facture thiogs in our own country (Shei N K-
Somani : Everything is possible in the
country.) and where it is being produced,
we see to it that imports are not being
allowed. If hon. Members have knowledge
of any particular item that is still being
imported though it is being manufactured,
they have only to let me know and we
.shall see how we can tighten the belt.

The question has also been raised
regarding the manufacture of wagons. So
far as we are concerned, we are aware that
we have the capacity of manufacturing
mearly 30,000 wagons in our country io
terms of 4 wheelers, including export orders
of nearly 3,000 wagons. Taking the per-
formance of the industry during the last
two years, the orders which are already
with them will keep them busy. The hon.
Members will also be pleased to know that
recently a Protocol has been signed with
the Soviet Union for manufacture and
supply of substantial number of wagons
from India to that country. It is expect-
ed that, starting with the supply of 2,000
wagons next year, we should be able to
raise it progressively to 10,000 wagons a
year during the next years. A suitable
organisation to prepare for production of
the wagons needed for export to the Soviet
Union has already been set up.

SHRI M. N. REDDY : Is it linked
with the supply of any civil aircraft by the
Russians 7

DR. RANEN SEN: If the wagon
building firms are getting orders, why are
these firms still closed and locked out ?
How do you explain this phenomenon ?

SHRIF. A. AHMED : 1 do not know.
Actually, some of these people met me and
said that, because of labour trouble, they
are locking them out. It is no use blam-
ing one side, finding fault with one side.
We have to create a political atmosphere ;
we have to consider this problem from
national point of view. Then only, the
jndustry can pick up. B
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SHRI M. N. REDDY : Is the supply
of wagons linked with the supply of civil
aircraft by USSR 1?7

SHRI F. A. AHMED :
am concerned. I do not think it is linked
with anything. [ know that so many
orders have been placed. But, naturally,
any country would like that there should
be a balance of trade, if not in one or two
vears, in three to four years to come and,
I think, we cannot raise any objection to
that.

So far as 1

SHRI UMANATH : How can a wagon
be linked with an aircraft ?

SHRI F. A, AHMED : Then, some
Members raised the question about the

spare tyres not being supplied with the
scooters. [ admit that this was so. This
wis because of the shortage of tyres. As

the hon. Members arc aware, one of the
factories was closed for a large number of
months and onmly recently it has opened.
When we found that there was scarcity
of tyres, we allowed the import of tyres
also. We are insisting on the manufac-
turers that, when they supply scooters, they
should also supply the spare tyre also. My
informition is that recently, they have
started out doing it. [ hope. in future, there
will be no complaint because the manu-
facturers have also undertaken to produce
tyres in suffizient oumber of quantity
required in our country.

SHRI N. N. PATEL (Bulsar) : Not
only the scooter tyres. The tyres for cars
and tractors also are not available. The
peoplé have to pay a very high price. What
are you going to do about that ?

SHRI F. A. AHMED : That is also
true. The Firestone Co. in Bombay was
closed for nearly 7 or 8 months and only
recently it has opeped. On account of
that, the whole thing was out of gear.
With the result that we had to decide the
question of importing tyres from outside
for about there months. I hope, in the
near future, when all the Companies have
also agreed...

SHRI LOBO PRABHU : May [ point
out to you that far from importing tyres
outside, at this moment, we are exporting
tyres outside. Not only that, We are
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giving an incentive for exporting tyres out-
side. I would like to raise a simple ques-
tion : Have you represented to your
colleague in the Commerce Ministry that
the export of tyres for scooters should be
stopped till our production becomes
normal ?

SHRI F. A. AHMED : That matter
will be taken up by me ; we will discuss
and see. But we are also anxious to earn
foreign exchange by sending out these tyres.
Anyhow, I have had a recent look at these
matters and I can assure the House that,
in the coming year, it will be possible for
us to manufacture tyres in sufficient quan-
tities.

There was also some objection regard-
ing the imports of raw materials so far as
small scale industries are concerned. I
m1y inform the House that the total
value of import licences given to the
small scale units during the years 1966-
67 and 1967-68 upto 24-2-1968 was of the

order of Rs. 749 crores and Rs. 40.85
crores, respectively. These figure will
indicate...

SHRI P. K. GHOSH: 1 wanted to

know percentage.

SHRI F. A. AHMED : The percentage
is also much higher than before. Pro-
gressively we are giving much more.

Sofar as indigenous raw material is
concerned, most of the indigenous raw
materials have been decontrolled since
1966-67. At present the allocatian is made
only in respect of certain raw materials
E.C. Grade Aluminium, Nickel, Electro-
Iytic Zinc and Antimony. During the year
1967-68, the following materials were dis-
tributed to the various States : electrolytic
zinc 423 M.T. ; Nickel 40 M.T.; Antimony
90 M.T. ; and E.C. Grade Aluminium 6,800
M.T. Brass tubes, copper and so on have
also been given. We have given all these
things.

Therefore, the hon. members may
please realisc that we attach a good deal
of importance so far as small scale indus-
tries are concerned. The hon. members
who had the opportunity of seeing the
exhibition of small scale industries must
have come back satisfied with the variety

of goods and the good qualjty of goods
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which are now being manufactured by the
small scale industries. May [ poiat out
that perhaps in no other developing
country this has so much succeeded as in
our country...(Interruptions). Here nearly
35 per cent of the industrial production is
under small scale industries and nearly 30
per cent of the people employed in indus-
tries are under the small scale industries.

I personally feel that one of the ways
of solving the unemployment problem,
particularly of the young engineers and
diploma-holders, is to provide training for
the purpose of undertaking small scale
industries, and, | think, that will help in
the solution of the unemployment problem
and it will also help in the development of
small scale industries and dispersal of the
industries all over the country, and this
will, to a great extent, remove the regional
imbalances.

SHRI P. K. GHOSH : What steps
are being taken to encourage the small
scale industries ? What about providing
finance ? You should provide adequate
finance.

SHRI F. A, AHMED : So far as the
steps are concerned, a large number of
items are being exclusively reserved for the
purpose of small scale indusiries. Then
also, I think, preferential treatment is given
so far as the purchase of the commodi-
ties produced by them is concerned. Also
arrangement is being made to provide
credit facilities on better terms than what
they have been getting in the past.

SHRI N. K. SOMANI :
the paper industry ?

What about

oft gooae W ¢ F T A
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Now with regard to paper industry,
I may take the House into confidence that
1 petsonally feél that it is necessary for us
to have a look into the difficulties of the
paper industry because I find that even
after the paper industry was delicensed,
néw people are not coming forward.

SHRI N. K. SOMANI : They won't.

SHRI F. A. AHMED : The matter is
being examined by us and T hope it will
be possible for us to take an early decision
in the matter.

SHRI N, K. SOMANI: You have
been saying that for a long time both in
the House and outside.

SHRI RAJARAM : What about indus-

trial development in Tamil Nad? Tam
interested in that.
SHR!1 F. A. AHMED : Some ques-

tions were raised with régard to power
tillers and tractors. I would like to inform
the House that we have exempted these
two from the licencing provisions of the
Industries Act to encourage establishibent
of more units for the purpose of producing
these varieties of trictors. [ hope they
will now come forward and take up this
scheme. The likely places where this
can be taken up are Punjab, U.P. as also
Madras and my hon. friend from Madras
was asking ‘Why don't you give someé-
thing to us? Now this industry is
delicenced and it is a useful industry not
only for one part of the country but for
the entire country and let him take this
offer so that some people start mattufac-
tuting these varieties of tractors and power
tillers in every part of the country.

SHRI M. N. REDDY : Any tax con-
cession given for the power tiller industry ?

SHRI F. A. AHMED : So far as this
question is concerned, [ think the best
person to givg A reply is the Figance
Minister,

SHRI SEZHIYAN (Kumbakonam) :
The Deputy Prime Minister.

MR. DEPUTY-SPEAKER : The hon.
Minister’s time is up., I am helpless, be-
cause the Speaker has announced that we
will put the demands to the vote and Baish
this Ministry by 4 p.m.

SHRI F. A. AHMED : If that is
your direction, then [ hope next time when
we get an oppotrtunity of discussing this
matter, we shall have more time so that it
may be possible for me to know the views
of the hon. Members and also 1 may place
before them a complete picture about the
activities of this Ministry. With these few
words, I conclude.

MR. DEPUTY-SPEAKER : I will now

put all the cut motions to the vote of the
House.

All the cut motions were put and negatived.

MR. DEPUTY-SPEAKER :
question is :

Now the

“That the respective sums not éxceed-
ing the amounts shown in the fourth
column of the order paper, be granted
to the President, 1o complete the suma
necessary to defrary the charges that
will come in course of payment during
the year ending the 31st day of March,
1969, in tespect of the heada of demands
entered in the second column thereof
against Demands Nos. 53 to 56 and 119
relating to the Ministry of Industrial
Develop and pay Affairs.”

The motion was adoptred.

16 hrs,
Department of Social Welfare

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting on
Demand Nos. 97 and 98 relating to the
Department of Social Welfare.

Hon. Members presont in the House
who are desirous of moving their cut
motions may send slips to the Table with-
in 15 minutes indicating the serial numbers
of the cut motioms they would like tg
meve.

e havy got just exactly thres hoyrs,



